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Clause 1, the Enacting Formula, the
Preamble and the Title were added to
the Bill.

SHR] CHARANJIT CHANANA: 1
beg to move:
“That the Bill be passed”.
MR. DEPUTY-SPEAKER: The
question is:
“That the Bil] be passed.”
The motion was adopted.

20.13 hrs.

STATUTORY RESOLUTION RE:
DISAPPROVAL OF FOREST (CON-
SERVATION) ORDINANCE, 1980

AND
FOREST (CONSERVATION) BILL

MR. DEPUTY-SPEAKER: The
House will now take up gstatutory
resolution and Forest (Conservation)
Bill together for which two hours
have beepn allotted.

SHRI SATYANARAYZANl JATIYA
(Ujjain): I beg to move.

“That this House disapproves of
the Forest (Consevation) Ordinance,
1980 (Ordinance No. 17 of 1980)
promulgated by the President on
the 25th October, 1980.”
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“It, therefore, because necessary
to invest the Central Government
with the necessary powers tg arrest
de-forestation and to ensure better
integrity of the nature reserves.”
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MR. DEPUTY-SPEAKER: Resolu-
tion moved:

“That this House disapproves of
the Forest (Conservation) Ordi-
nance, 1980 (Ordinance No. 17 of
1980) promulgated by the President
on the 25th October, 1980.”
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THE MINISTER OF AGRICUL-
TURE AND RURAL RECONSTRUC-
TION AND IRRIGATION (SHRI!
BIRENDRA SINGH RAQ): [ beg to
move:

“That the Bill to provide for the
conservation of forests and for
matterg connected therewith or an-
clllary or Incidental thereto, be
taken into consideration.”

1 have heard my friend Mr. Jatiya.
He has geen more than what is ac-
tually in the mind of the Central
Government while presenting this
Bijll before this House. He seems to
have misread the intentions of the
Government. This is a very simple,
short, very essential, beneficial and
laudable Bill,

The Central Government wants to
fulfil its responsibility towards the
country. Because our forest areas
were depleting very first, forests were
brought under Concurrent List some
years back. If the State Governments
had fulfilled their responsibility, there
would be no need for this. But the
Central Government realizes that im-
mediately something has to be done
if the situation is to improve. The
intention is not to centralize powers
at the Central level. The State
Government will stil] be in charge
of forests in their respective States.
They will also be able to utilize
forest lands for development purposes,
for any other essential Rurposes, for
the welfare of weaker sections, tribals
and others, and for construction of
roads and canals. But there has been
a tendency, in the past, to utilize
forest lands wherever there was pres-
sure upon land, for some non-essen-
tial purposes also. We are only pro-
viding g check over the State Gov-
ernments. They will only have to
get the approval of the Central Gov-
ernments, angd we shall satisfy our-
selves as to the purpose. Before
forest land is utilized for any non-
forestry purpose, the approval of the
Central Government will be gsought.

of Porest (Cons.) Ord.
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I don't think this measure will re-
sult in any undue hardship for people
living in forest areas. We have
various schemes for their welfare.
We know the important part forests
play in the economy of tribals. We
want to increase forest lands also. I
would like to mention that already
we have reached a dangerous level
as regards our forest areas. Our
national forest policy has been that
60 per cent of the hill areas will be
under forests, and the plains also
would have about 20 per cent of the
total area ynder forests. Unfortun-
ately, forest areas have been decreas-
ing from year to year. At present,
out of a total land area in India of
329 million hectares, we have only
75 million hectares under forests.
That constitutes a little gver 22 per
cent which is forest area. This is a
very small area. We want to go up
to 33 per cent. And for that purpose,
some measures have to be adopted.
This Bill was absolutely urgéntly re-
quired. If we do not resorted to pro-
mulgation of Ordinance, there was a
danger....that States would have
de-reserved any areas overnight
and then, it would have been abso-
lutely useless to come to Parliament
with this measure. The States know
that the Central Government was
thinking of bringing a comprehensive
Bill Dbefore Parliament. Parliament
hag the powers to enact laws for
forests now, as it is a Concurrent

subject. We ctflled a meeting of
Forest Ministers. The matter was
discussed with them but the States
wanted that the Bill, the draft Bill,
should be circulated. We circulated
it. We sought their opinion. Some
States have already written to us.
Some have agreed. Some have ob-
jected. Only gne State, that is, Tri-
pura, has objected. There are much
larger areas in other States. Madhya
Pradesh, Assam, even Arunachal if
yvou take up the North East, then
Gujarat, even Rajasthan, Himachal
Pradesh. ' U.P. all had large areas
Kerala, Tamil Nadu, Kamataka, also
Orissa, all these States have very
large forests.
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AN HON. MEMBER: Kerala.

SHRI BIRENDRA SINGH RAO: |
do not think they have written to me.
They have 30 far not written. If you
like | can give the names of the
States. But I might go into that
later on.

MR. DEPUTY-SPEAKER: Please
give final reply.

SHRI BIRENDRA SINGH RAO:
Sir, this should be the final reply. I
hope the House will unanimously
agree to it.

MR. DEPUTY.SPEAKER: That can-
not happen till Shri Ram Avatar
Shastri is there,

SHRI BIRENDRA SINGH RAO:
For a measure like this which is so
essential in' national interest, 1 even
expect Sastriji to cooperate,

Sir, as | said, during the past few
years, there has been great pressure
upon forests. We do not blame the
Stategs for not looking after their
forest areas. But, all the hon. Mem-
bers would realise that there are cer-
tain local pressures upon State Gov-
ernments and, therefore, it is only to
help the State Governments, to with-
sand those pressures by taking shel-
ter behind the provisions that we
are making that the Central Gov-
ernment’s approval is necessary. That
is the only purpose. (Interruptions)
During the years from 1951-52 to
1975-76, Sir, as much as 41 lakh hec-
tares of forest area was de-forested.
It is not a small figure and after that,
it was faster unfortunately. After
that, it was faster. (Interruptions) In
the year, 1976-77, the total area that
wag de-forested was 1,20,000 hectares,
In 1977-78, it came down to about
23000 hectares. But, in the year, 1978-
79, it jumped up to 41,000 hectares.
Double. Double within one yeear.
That is the rate at which forests are

being degraded,

Forest (Cons.) Bull

SHRI SUDHIR GIRI (Contai): Be-
fore the promulgation of the Ordina-
nce how much land had been defores-
ted? You said that there was immi-
nent danger of reforestation. I want
to know.

SHRI BIRENDRA SINGH RAO:
That is what I wag explaining, 41
lakh hectares from 1951-52 to 1875-
76. In 1977-78 it was only 21,000 hec-
tares, In 1978-79 it jumped to 41,000
hectares. Every year this has been
the degradation.

This measure applies to dereserva-
tion of forests. There are certain clas-
ses of forests, protected forests in
which tribals and others have certain
rights; we are not touching their
rights. There are also unclassed for-
ests; we are not interfering with
the rights therein, I hope this Bill
be passed without any controversy.

MR. DEPUTY-SPEAKER: Motion
moved;

“That the Bill to provide for the
conservation of forests and for mat-
ters conneeted therewith or ancil-
lary or incidental thereto, be taken
into consideration.”

The consideration motion has been
moved. Are any amendments moved,

SHRI MOOL CHAND DAGA (Pali):
I beg to move:

“That the Bill to provide for the
conversation of forests and for mat-
ters connected therewith or ancil-
lary or incidental thereto, be refer-
red to a Select Committee consist-
ing of ten members, namely: Shri
Gulam Nabi Azad, Shri Chitta
Basu, Shri V. N. Gadgil, Shri Vir-
dhi Chander Jain, Birendra Singh
Rao, Shri Chiranji Lal Sharma,
Shri K. P, Unnikrishnan, Shri
Ata] Bihari Vajpayee, Shri Chand-
rajit Yadav and Shri Mool Chand
Daga, with instructions to report by
the 81st January, 1981.” (6)

MR. DEPUTY-SPEAKER: Shri
Zainal Abedin,
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*SHRI ZAINAL ABEDIN (Jangi-
pur): Mr. Depuly Speaker, Sir, we
are today discussing the korest (Con-
servation) Bill, The conservation of
foresty is an extremely important sub-
ject from various angles. But after
33 years of independence we find
it in a very bad state. Forest wealth
can play a vital role in the economic
development and prosperity of a na-
tion, Forests have an important effect
on rainfall and soil conservation, on
floods and drought and they heip in
maintaining an ecological balance in
nature, They help in the development
of agricultuie, they help in the deve-
lopment of industry and they help
the people living in forests and the
adjoining areas by providing them
with extensive means of livelihood.
In these ways forests play a very
vital role in the life of a nation.
Therefore we cannot deny the imp-
ortance of conservation of forests.

But, Sir, the question that deserves
to be considered very deeply is: we
have a national forest policy before
us, we observe ‘Vanamahotsava’
every year with great gusto. We are
going ahead with various schemes of
afforestation. In 1973 the National
Commission on Agriculture had made
very valuable suggestions for the con-
servation of forests in their report.
But in spite of all that, we just now
heard from the statement of the hon.
Minister that there has been large
scale denudation of forests. Why is
it s0? If we cannot locate the root
cause for this, then we will not be
able to preserve and protect the for-
ests merely through this legislation.
If we can find the cause of a particu-
lar disease only then we can adminis-
ter the correct treatment. But if we
try to treat a disease without correc-
tly finding the root cause, then the
disease will not be cured rather the
patient will die. Therefore unless we
find the cause of this extensive defor-
estation, we will not be able to stop
it through legislation alone. The
forest policy pursued by the Govern-
ment in the cause of such deforesta-

of Forest (Cons.) Ord. 4&{
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tion. No legiskation and no program-
me can be successful uniess the peo-
pie whoee interests are atfected by
such legislation or programme are as-
sociated with it, Sur, the tribal peo-
Ple whose lives are intimate.y entan-
gied with forests shall have to be
convinced tirst that this legislation is
for protecting their interests. Unless
their active participation and coopera-
tion is ensured in a legisiation, no
legislation can be successful and ef-
tective in this regard. For the past
3V years and more the Government
has not made any efforts to bring
these tribai people in the orbit of
civilization. They have been total-
ly neglected and leit in an uncivilised
condiuon, These people are in love
with the forests, Their lives have
mungled intimateiy with forests.
Therefore we shoula not take any
such step today whereby these people
may be removed away from the for-
ests. If you only make some legisla-
tion and impose it on them then you
cannot conserve the forests. Govern-
ment has now got the National Secu-
rity Act in their armoury. Though
that act they may be able to enforce
this legisiation also, The tribals will
not accept this legislation, But they
wil] be detained and kept in  jails
under the National Security Act. They
may be driven away from the forests
they may be taken in jails you may
force them to mbide by this law
but you can never drive away forests
from their hearts.

Therefore before we make any law
for the conservation of forests, it is
necessary to make a law for the pro-
tection and conservation of these
tribal people. This has to be rem-
embered, Till a lJaw is made for the
protection of these tribal people, no
law for the conservation of forests
can be effective and successful, They
should be persuaded and efforts
should be made to convince them that
the law for conservation of forests is
for protecting their interests and for
their benefit only. Then only they

*The original speech was deliveredin Bengali,
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will willingly accept it.  Otherwise
it will give rise to new problems. Al-
ready we have heard that in the Ka-
char district of Assam the tribal peo-
Ple who lived in the forests for gene-
rations have been uprooted and driv-
en away on & mass scale from their
hearth and home and from the land
they used to cultivate, Théerefore,
the primary question today is how to
protect these people. We will be in
a position to advise these people to
have peaceful co-existence Wwith
nature only when we will be in a
‘position to provide them with food,
shelter and means of earning their
livelihood. The hon. Minister should
apply his mind to the solution of
fresh problems that will arise when
this law is enforced. You know
Sir, these people collect their firewood
and fruits from the forests, They
also collect the seeds of ‘Saal and
Mahua trees and the leaves of Kendu
tree and thus make their livelihood.
Will they be able to collect these things
from the froests after this law is en-
acted? If you do not provide for
at least one log each family every
year for making their ploughs and at
least three logs each for making their
homes, then they will never accept
this legislation.

Lastly I want to conclude by say-
ing that, today the people all over
the country are clamouring for more
autonomy and power for the States.
But on ti.e other hand this Govern-
ment I do not know whether 1 should
call it a Government or a factory for
producing ordinances, is issuing one
ordinance after another and is trying
to take away the powers from the
States and trying to centralise all
powers in their own hands ! This ef-
fort of the Government to impose
these legislations on the States and on
the people has generated from their
attitude of dictatorship., With this
attitude of dictatorship they cannot
conserve the forests simply by im-
posing this legislation on the States,
In the name of abolition of Zamin-
dari the Government made a law for
the preservation of Zamindari, in the
name of protection of democracy,

Forest (Cons.) Bill

the Government has enacted an un-
democratic law, Similarly in the
name of conservation of forests, the
Government should not make a law
for the destruction of forests. If the
Government is sincere about conser-
ving forests then they should first
make a law for the protection of the
ti$hald and others who are totally
dependent on the forests for their
livelihood. Law for conservation of
forests can come afterwards. With
that Sir, I oppose this Bill and con-

clude my speech,

SHRI K. P. SINGH DEO (Dhenka-
nal): I rise to support this Bill. The
Minister while moving the Bill has
made it abundantly clear about the
objects and reasons for bringing this
ordinance and the Bill,

The Bill itself has enough safe-
guards, So much so that it provides
an advisory committee to apprise re-
garding the implementation df this
Bill. The Minister also very rightly
pointed out the urgent need for bring-
ing this legislation, And the two
impassioned speeches which I heard
from the opposition benches did not
question the importance of forests or
the role of forests. They only ques-
tioned the mode of bringing this legis-
lation., I would have been happier
if a more comprehensive bill had been
brought which would have updated
the Indian Forest Act of 1994, the Act
of 1927 as well as the Wild Life Pro-
tection Act of 1972. I suppose, th@
Minister will bring such a comprehen-
sive Bill some time later and will also
include the State of Jammu and Kash-
mir which has been left out.

From time immemorial, right from
the time of evolution, man hag inti-
mate relationship with forests be-
cause of his food and shelter. We
in India always have a tradition and
it hag been our way of life of plant-
ing not only forests but protecting:
forests also right from our scriptures,
In the Ashoka rock edicts, of which
we have the emblem, it is mentioned.
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But the fact is, in gpite of the legisla-
tion, in spite of the National larest
Policy of 1052, in spite of the various

ums, the Minister stated that in 30
Yyears more than four and g haif ml-
lion hectares of forests have been des-
troyed, or bave been utilized for other
purposes. According to Government
record only 74.8 million hectares of
forests remain, about 22 per cent.
But if you go on ground, it will be
far less about 15 per cent. There-
fore, there is enough cause for con-
corn and rightly the hon, Minister
has brought thig legislation at this
very crucial moment.

The hon, Member on the other side
wag saying that this has taken on 8
political Me. They are waxing

uent all right, but the fact re-
mains that in the last 33 years the
State Governments have done pre-
ciqus little to protect, conserve or
preserve the forests, because of which
the Central Government had to bring
thig legislation. Not only that, the
Prime Minister launched the World
Conservation Strategy on the 6tb
March 1980 at Vigyan Bhavan, the
only head of the Government in the
world to give impetus to the world
conservation strategy,  After that,
she wrote to the Chief Minister of
the various States some time in June
Then the Central Board of Forestry
met some time in August and gave
their recommendations, On the
basis of that, the Prime Minister cal-
led a meeting on the 2nd April, 1980
and a Committee on Environmental
Protection, directly under the Prime
Minister, has been formed on the 1st
of November. These are the poaitive
steps which the Central Government
had taken under the leadership of
Shrimatl: Gandhi, bacause it was seen
that in the last 33 years the State

to protect forests. Rather,
the toress et becn proniond 2 14
altar of political expediencies, t which
my iriendp may be well aware,
because they had beep in the State
Governments for so many years and
as members of the State Legislature
they have been taking part in these
agitations ‘and in the move to de-
forest these areas.

I come from a State which has a
lot of forests which are giving sus-
tenance to the tribal population, of
which my hon. friend on the other
side was waxing so eloquent. In
Orissa itself, is the district of May-
urbhanj, in the Simlipal forests, where
one of the two tiger preserves is lo-
cated, only a few days back about
400 people were arrested, because
they destroyed the forests. As my
hon, friend Shri Zainal Abedin men-
tioned, they are not aware that they
were not supposed to cut down the
forests; they were not aware that
denudation or destruction of the for-
ests would ultimately result in their
own survival being threatened. Then,
in Dandakaranya and Koraput the
shifting cultivation, or jhum cultiva-
tion has resultea in the top soil be-
ing denuded. Therefore, this is a
subject which cannot be left to the
whims of the State Governments.
There has to be a Central directive
becguse the forests affect the economy
of the country as a whole. Being an
agricultural economy, depending upon
the vagaries of the monsoon, we have
seen the devastation which the mon-
soon has played, the havoc it has
caused to our economy in the indus-
trial and icultural output and in
the price rise, of which the hon, Mem-
ber waxed eloquent, becguse it is
directly gs a result of the failure of
the monsoon, which hag affected agri-
culture and mdustry

Therefore, forests play an import-
ant role in the general economic de-
velopment in the form of forest pro-
duwce, major and minor. It affects in-
dustry, defence, commuypication, pybh~
lic utilities; it has its domestic use,
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fore, to right this wrong, the Cent-
ral Government must have a uniform
policy throughout the country, After
all forests art a complex ecosystem
consisting of vertical stratification.
Of varying degree into canopy layer,
middle layer, ground layer vegeta-
tion and special substraturt combin-
ing suul and moisture, flora and fauna,
micro-organisms and an energy trans-
fer system that moderateg the climate,
maintaing the soil mental, regulates
water supplies, purifies the air and
helps the noise abatement. To restore,
protect and regulate exploitation, the
National Forest policy has been an-
aounced in 1204, but so far precious
little has been done as far as the
implementation of that policy is con-
cerned, The Central Government has
only recommended it by playing an
advisory role. Therefore, to make
it more effective, this Bill is necessary
and to make it a success there should
be an awareness among the people
and it should start right from the
school stage, The nature conserva-
jtion should not only form part of the
curricula of stuides, but the Govern-
ment and other agencies must have
interaction with the tribal  people,
the weaker sections of society who
der” e their livelihood from the forest
products and also they should create
an awareness among the people on
the importance of forests.

With these words, I gupport the
Bill,

SHRI G. NARSIMHA REDDY (Adi-
Jabad): Mr. Deputy-Speaker, 8ir, I

Forest (Coma.) Bill

them. | am going to tell how it is
advantageous to the tribals, (Inter.
Tuptions). Sir it is going to be ad-
vantageous to the tribals because in
our entire country we know  very
well that our tribal population resi-
des in forests. There are so many
places like Bastar district in Madhya
Pradesh where tribals even today are
in a primitive stage, Their main
livelihood ig in forests, They go and
collect all the things which my friend
has mentioned, from the forests.
From the way the forests are destroy-
ed, I apprehend that after the forests
are destroyed, the tribals will have
nothing to live upon. Forests must
be preserved if we want the tribals to
live in forests

(Interruptions)

This Bill should have come much
earlier, bug if you see its Statement
of Objects and Reasonsg it says firstly
that deforestation causes ecological
imbalance etc., and secondly that the
ordinance makes the prior approval
of the Central Government necessary
for de-reservation of reserved forests
There is no link between the two. To-
day, the ecological balance of the
country is being lost not because of
de-reservation, but only because of
deforestation, Deforestation does
not mean de-reservation,

As the hon. Minister knows, there
are so many varieties of forests, in-
cluding protected forests in this coun-
try. Let us confine ourselves to re-
served forests, This Bill in one sen-
tence meang that no State Govern-
ment will be allowed to de-reserve
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forests, that the land reserved for for-
ests in this country will not be al-
lowed to be used for any other pur-
pose, If the States want to use it
for any other purpose, they will have
to take the approval of the Central
Government,

As per statistics, the land allotted
for reserved forests is 22 per cent, as
the hon. Minister has stated, But the
actual land comprising forests is only
17 or 18 per cent, So, we are  not
interested whether the forest is de-
reserved or not,

Without knowing who is responsi-
ble for deforestation, the officers and
the bureaucrats and even so many of
the politicians blame only the tribals,
and also say that we are using this
land for agricultural and industrial
purposes etc, Actually we are losing
only a certain percentage out of these
uses, [Our : populaton hag ‘almost
doubled, and naturally we want
more land for these purposes, But
that is not the only nor even the main
reason for the deforestation of the
country.

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL-
LIKARJUN): I request you to kind-
1y seek the leave of the House for ex-
tending the time some more, (Inter-
ruptions)

MR. DEPUTY-SPEAKER: You
come to some understanding.

SHRI RAMAVTAR SHASTRI (Pat-
na): The Business Advisory Commit-

end Forest (Cong.) Bill _
tee recommended that we should sit
upto 9 PM, We agreed to that We
cannot sit beyond that,

SHRI MOOL CHAND DAGA: The
Business Advisory Committee had
taken a decision to sit upto 8 PM
We are sitting upto 9 PM, We can-
not git beyond 9 P.M_ We have got
other engagements also, We have

no lunch hour also. Why not conti-
nue it tomorrow? What is the hurry

about jt?

21.00 hrs.
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You cannot force us to sit beyond
9 P.M. (Interruptions)

SHRI SAMAR MUKHERJEE (How-
rah): Let the leaders of the various
parties sit together tomorrow and
decide,

SHRI BIRENDRA SINGH RAO:

Let it continue tomorrow. We. might
adjourn now. We may take it up to-

morrow,

MR, DEPUTY-SPEAKER: Mr,
Narsimha Reddy, you continue your
speech tomorrow.

The House stands adjourned to re-
assemble tomorrow at 11 A.M.

21.03 hrs.

The Lok Sabha then qdjourned till
Eleven of the Clock on Friday, Decem-
ber 19, 1980/Agrahayama 28, 1902
(Saka)
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